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KARNATAKA LEGSLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
NINTH SESSION
SRI MALAT MAHADESWARASWAMY KSHETHRA DEVELOPMENT
AUTHORITY (AMENDMENT) BILIL, 2016

(L.A. Bill No. 07 of 2016)

A Bill further to amend Sri Malai Mahadeshwaraswamy Kshetra
Development Authority Act, 2013.

Whereas it is expedient further to amend Sri Malai
Mahadeshwaraswamy Kshetra Development Authority Act, 2013 (Karnataka
Act 37 of 2013) for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the Sixty-seventh
year of the Republic of India as follows:-

1. Short title and commencement.- (1} This Act may be called Sri
Malai Mahadeshwaraswamy Ksheira Development Authority (Amendment)
Act, 2016.

(2) It shall come into force at once.

2. Amendment of section 3.- In Sri Malai Mahadeshwaraswamy
Kshetra Development Authority Act, 2013 (Karnataka Act 37 of 2013),
(hereinafter referred to as the Principal Act), in section 3, in sub-section (4},
in clause (e) for the words "the members of the State Legislature” the words
“not more than two members of the Karnataka State Legislature nominated
by the State Government including Member of the Karnataka Legislative
Assembly” shall be substituted. '

3. Amendment of section 19.- In the Principal Act , in section 19,-

{i) in sub-section (2), the words "the State Government may approve
the plan with or without any modifications” shall be omitted;

(i) in sub-section (3), the words and punctuation mark "After
approval of the development plan under sub-section{2)," shall be omitted;
and

(iii) in sub-section (4), the words "approved by the State Government”
shall be omitted.
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Sri Malai
Mahadeshwaraswamy Kshetra Development Authority Act, 2013 (Karnataka
Act 37 of 2013) to,-

(1) nominate not more than two State Legislature Members including
the member of the Karnataka Legislative Assembly as members of
the Authority and

{iff provide for more powers to the Authority in executing the

development plans of Sri Malai Mahadeshwaraswamy Kshetra.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no additional expenditure involved in the proposed legislative

measure.

MANOHAR H. TAHASHILDAR
Minister for Excise and Muzarai

S. MURTHY
Secretary (I/C)
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM SRI MALAI MAHADESHWARASWAMY
KSHETRA DEVELOPMENT AUTHORITY ACT, 2013
(KARNATAKA ACT 37 OF 2013)

XX XX XX

3. Constitution of the Authority.-xx XX
(e) the Members of Parliament and the Members of the State
Legislature representing a part or whole of the Sr Malai
Mahadeshwaraswamy Kshethra, whose electoral constituencies lie within
the limits of it;
XX XX XX

19. Preparation of developmental plan, its approval and
execution.- XX XX XX

(2) The development plan prepared under sub-section (1) shall be
forwarded by the Secretary to the State Government for information The
State Government may approve the plan with or without any modifications.

XX XX XX

(3) After approval of the development plan under sub-section (2), the State
Government may, on the recommendations of the Authority make such
modifications to the plan, as it deems necessary, from time to time.

XX XX XX

(4} The Authority shall have power to undertake works and incur
expenditure for execution of development plans approved by the State
Government in accordance with the provisions of the Karnataka
Transparency in Public Procurement Act, 1999 (Karnataka Act 29 of 2000).

XX XX XX
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